
ACT No. XV OF 1867, 

(Received t i e  assent of tAe Governor Gene~aJ on the 13th &me 1857.) 

AN ACT to ~eyzdate the estu6lisfi?tzent of Print in .  Presses and to pestrain in ce~tai~a 
cases the ci~cuZutio?z of printed 6ook.s andpapers. 

WHEREAS it is expedient to prohibit the keeping or using of Printing 

Preamble. Presses, types, or other ma.teria%s for printing, in any part 
of the territories in the possession and under the Govern- 

ment of the East India Company, except with the previous sanction and 
license of Government, and under suitable provisions to guard against abuse ; 
and whereas it may be deemed proper to prohibit %he circulation, within the 
said territories, of newspapers, books, or other printed papers of s particular 
description : It is enacted as fol%ows :-- 

I. No person shall keep or use any Printing Press, or types, or other 
materials or articles for printing, without having obtained 

No Printing Press to  
be kept or use~without the previous sanction and license for that purpose of the 

license Govern- Governor General of India, in Council, or of the Execu- ment, 
tive Government of the Presidency in which such Printing 

Press, types, or other materials or articles for printing are intended to be 
kept or used, or of such other person or persons as the Governor General of 
h d i a  in Council may authorize to grant such sanction or license ; and any 
person who shall keep or use any Printing Press, or types, or other materials 
or articles for printing, without having obtained such licenso, shall be liable, 
on conviction before a Magistrate, to a fine not exceeding five thousand 
Rupees, or to imprisonment not exceeding two years, or to both. 

I?! If 



I .  If any person shall keep or use any Printing Press, or types, or other 
materials or articles for printing, without such sal.ction 0s. 

Power to search for 
and seize unlicensed license as aforesaid, any Magistrate, within whose juris- 
Printing Presses, &c. 

diction the same may be found, may seize the same, or 
cause them to be seized, together with any books or printed papers found on 
the premises, and shall dispose of the same as the Governor General of 
India in Council, or the Executive Government of any Presidency, or, such 

person as the Governor General in Council shall authorize in that 
dayU d ; ~ ; ~ ~ ~ ~  : &lid it' 2hall be laiful" fdr "ariy' l!Idgist&td"t"$ issiae h a j la  A 
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warrant for the entry and search of any E~ouse, building, or other 
place, in which he may have reason to believe that any such unlicensed 
Printing Press, types, or other materials or articles for printing are kept 
or used. 

111. Thenever any person or persons shall be desirous of keeping or 
'using any Printing Press, or types, or other materials or 

Application for license 
to keep Printing Press. articles for printing, he or they shall apply by writing 

to the Magistrate within whose jurisdiction he proposes 
to keep or use such Printing Press or other such materials or articles as afore- 
said, or to such other person as the Governor General in Council, or the 

- 
Executive Government of the Presidency, or such other person as the 
Governor General in Council shall authorize in that behalf, may appoint for 
.that purpose. The application shall specify the name, profession, and place 
ot" abode of the proprietor or proprietors of such Printing Press, types, or 
other materials or articles for printing; and of the person or persons who is * 

or are intended to use the same, and the place where such Printing Press, 
types, or other materials or articles for printing are intended to be used ; 
and such applicatiorl shall be verified by the oath, aErrnation, or solemn 
declaration of the proprietors and persons intending to keep or use such 
Printing Press, types, or other materials or articles for printing, or suchk 
of them as the Magistrate or other person to whom the application shall be 
made shall direct ; and any person wilfully making a false oath, affirma- 
tion, or declaration shall be deemed guilty of perjury. 

IV .  The Magistrate shall forward a copy of such application to the 

Government a Governor General in Council, or to the Executive Qovern- 
grant license subject to ment of the Presidency, or to  such other person as may c~nditions, and may re- 
voke the same. be authorized to grant the license ; and the said Qovesaor 
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General in Couilcil, or sucK Executive Governinent, or other person as a h  
said;. may att.his&:or&itheir discretion grant . suchi..]icenge -subject to,.. such-+co 
ditions (if any) as he or they may thinle fit, and may also at any time reyoke 
the same. . ' .  . . 

V. If ally person or persons shall keep or use, or cause or allow to be 

Penalty f r kept or used, any such Printing Press, types, or other 
Pres@contl*ary to col'di- materials or articles for printing, contrary to the conditions tions or after revoc~tion Z ?p I :r :* 
of license. ' I < < ! I  2,) 2 upon which the licelise ' mayi have been .granted, or after 
notice of the revocation of such license shall have been given -lo or left for 
him or them at the place at  which *he Frinting Press shdl have been estab- 
lished, he or they shall be subject to the same penalties as if  no such license 
had been granted; and such Printing Press, types, and other materials or 
articles for printing may be seized and disposed of in the manner prescribed 
in Section IP of this Act. 

TI. A'I'I books and other papers, printed at a Press licensed mder this 

~ ~ ~ k ~ j  &c., to have Act, s h d  have printed legibly on them the name of the 

"le lisher's prillter's ]lame arinted and pub- on printer and of the publisher, a d  the place of the printing 
illem, and c6ies to be and ~ublication thereof; and a copy of every such book or 
forwarded to the Ma- 
gistrate. printed papep shall be i-mmediately forwarded to the 
Magistrate or to such other person as the Government or other person granting 
the license may direct ; and every person who shall print or publish any book 
or paper otherwise than in conformity with this provision, or who shall neg- 
lect to forward a copy of such book or paper in manner hereinbefore directed, 
unless specially exempted therefrom by the Governor General in Council or 
other person granting the license, shall be liable, on conviction before a 
Magistrate, to a fine not exceeding one thousand Xupees, and in default of 
payment to imprisonment for a term not exceeding six calendar months. 

I 

VIP. The Governor General of India in Council, or the Exec~xtive Govern- 

Governme~it may pro- ment of any Presidency, mays by Order to be published in 
hibit circulation of Par- the Government Gazette, prohibit the publication or cir- 
titular books or news- 
papers. culation, within the said territories or the territories snb- 
ject to the said Government, or within any particular part of the said terrib- 
ries, of any particular newspaper, book, or other printed paper, or any newspapeq 
book, or prinked paper of any particular description, whether printed mithin 
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the sajd territories or not ; and whoever, after such prohibition, shall know- 
:? 

ingly impostJ #ubl;se or circulhte, oar cause t b  bk5ihported, published, oP cirC~$ , 

lilted, n1i1y rmch boolr or papa, shdl be liable for every wch offence, on convic; 
tion before a Magistrate, to a fine not exceeding five thousand Rupees, or to 
imprisonment not exceeding two gears, or to both; and every such book or  
paper shall be seized and forfeited. 

VIII, ' The,. xord '' priq6ng" shall inqlqqe lithographing. The ,w?rcl , - ,I 
I I 

Interpretation. 
" Magistrate" shall include a person exercising the powers 
of a Magistrate, and also a Justice of the Peace ; and 

' every person hereby made punishable by a Justice of the Peace naay be 
punished upon summary conviction. 

~ c t  not to exempt IX. Nothing in this Act shall exempt a.ny person 
compliance with Act 
XI of 1835. from complying with the provisions of Act X I  of 1835. 

X. No person shall be prosecuted for any offence against the provisions 

IVithin I4 days after 
of this Act, within fourteen days after the passing of the 

the passing of the Ach Act, without an order of the Governor General in Council, 
no person shall be pro- 
secuted witll~ut a GO- OF the Executive Government of the Presidency in which 
vernlnent order. &he offence shall be committed, or the person authorized 
under the provisions of this Act to grant licenses. 

XI. This Act ahall continue in force for one year- 
D nrationa af Act. 


